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lakh tonnes

each month from November
1971. ’

2. The Food Corporation is also
arranging open storage of about 10 lakh
tonnes of paddy under polythene covers.

3. It has also taken steps to get go-
downs with a capacity of about a million
tonnes constructed through private parties

agreeing to furnish guarantee of occupaticn
for 3 to 5 years,

4. The Food Corporation is also con-
sidering the question of costructing some
temporary storage accommodation to meet
the immediate requirements.

5. BEvery effort is being made to speed
up the pace of progress of the foodgrains go-
downs construction programmes by the vari-
ous agencies, and to over come the difficulties
in the way of quicker pace of construction.

s

PROCUREMENT PRICE OF RICE

221, SHRI SITARAM JAIPUIA : Will
the Minister of AGRICULTURE/gfg w=iY
be pleased to state.

(a) whetherit is a fact that the Agricul-
tural Prices Commission has recommended
that the procurement price of rice should
remain unchanged during this kharif seasons;

(b) what is the procurement price of
rice in each Sjate; and

(c) the reaction of the State Government
to the Commission repomrnedations ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
gfa satea & wsw &A1 SHRI ANNA-
SAHEB SHINDE): (a) The Commission
recommended that the price of paddy and rice
fixed for 1970-71 be continued during 1971-72
season in all States except in the case of
Jammu & Kashmir, Orissa and Tamil Nadu
where a marginal increase of Re. 1/- in the
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price of standard variety paddy was recom-
mended.

(b) A statement is attached.

(c) The State Governments .generally
agreed that the procurement prices of paddy
and rice should continue at the last year’s
level. The recommendation of the Agricul-
tural Prices Commission regarding marginal
adjustments in price of rice and paddy in
the case of Jammu & Kashmir, Tamil Nadu

and Orissa was also accepted by the State
Governments.

STATEMENT

Procurement prices for rice in the various
State during 1971-72 season

Name Standard Procurement
of Variety Price for
State 1971-72
1. Andhra Predesh Akkulla 80.32

2. Assam Winter Sali —

3. Bihar Coarse 95.25
4. Gujarat Sathi 85.34
5. Haryana Begmi 85.50
6. Kerala Palghat Matta 85.88
7. Madhya Pradesh Gurmatia 83.00
g8 Maharashira Coarse 81.00
9. Mysore Coarse '(Raw) 74.30
10, Orissa Common -
11. Punjab Begmi 85.50
12, Rajasthan Suthersaul —_

13, Tamil Nadu Kattaisamba —

14, Uttar Pradesh Grade 111 89.00
15. West Bengal Common 91.20

12.
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RISE IN PRICES OF VARIOUS COMMODITIES

ot mid qreArr (o) @ gl
#gieg, hedl #, falgg:  sreamaeas
Fegyl & qeal § g gfg famer feaw auar
fazg srm & 3wl & A g wfagew
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e feanar § o1 A7 sigar FIav g
fr ag sawqea
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Chairman, Sir, Ishare the
anxiety of the Hon. House regarding increase
in the prices of essential commodities in the
recent months and the hardships caused to
the people, belonging particularly to the lower
income and fixed income groups. Several
factors like large influx ot refugees from
Bangla Desh, widespread floods and droughts
in various States and also to some extent the
levies imposed in the last Budget have contri-
buted to the price increase in the recent
months, As a result, between end-May and
end-October 1971, the Wholesale Price Index
rose by 4.1 per cent while the Consumer Price
Index moved up from 224 in May, 1971 to
238in September 1971. As compared to the
position a year ago, the general index of
wholesale prices has shown a rise ¢f 4.0 per
cent. However, the Wholesale Price Index
shows a decline in the month of October.

The increase in food articles over the
year has been moderate and there is some
satisfaction that the buffer stock of food-
grains with the Government is of the order of
7.5 million tonnes. In the case of pulses,
production has not been keeping up with the
demand. The prices of oilseeds and edible
oils have also risen in this period but their
level is lower than what it was last year.
Price of gur has risen due to lower
production last year. Anticipations of lower
sugar production in 1971-72 consequent on a
decline in the acreage wunder sugarcane,
account for an increase in sugar prices. In
the case of other cousumer goods, raw
material shortage has been the principal
factor for the rise in prices. The cotton crop
although better than last year, is still not
sufficient for our requirements.

During the slack season (April to
October), seasonal factors become operative
and a general uptrend in prices is a usual
phenomenon. As I have observed earlier,
this year the seasonal pressure has been aggra-
vated by a number of additional factors.
Government have taken several steps to check
the increase in prices. The textile mills have
been asked to increase their production of
controlled cloth and in order to prevent mal-
practices in the sale of such cloth, Govern-
ment have also issued orders that the
consumer price should be marked on every

[17 NOV. 1971

of urgent public importance 174

metre length of controlled cloth. To keep
the cotton price in check, considerable
imports of cotton are also being resorted to.
Raw materials other than cotton which are in
short supply are edible oils and certain
varieties of steel, both of which are being
imported in substantial quantities. Apart from
credit control and direct physical control over
a number of commodities, steps have recently
been taken to check speculative activities
through amendment of the Forward Contracts
(Regulation) Act and forward trading,
including trading in non-transferable specific
delivery contracts in edible oils and oilseeds
has been suspended, and future trading i;;
gur has been banned. To meet the increased
expenditure on refugees, steps are being taken
to restrict non-Plan expenditure both at the
Centre and in the States, and to raise addi-
tional resources. In a recent Conference of
the Chief Minister, the question of additional
mobilisation of resources by the States to
meet the extra expenditure on refugees was
also discussed and as a result several State
Governments as also the Central Government
have taken measures in that direction, Major
foodgrains are being sold at fixed prices
through a network of fair price shops in the
country and the States have been advised 1o
further strengthen the public distribution
system. In view of the rising trend in sugar
prices, the availabulity of bank credit to sugar
mills and trade has been further curtailed in
August, 1971. The validity period of release
orders was reduced from 45 to 30 days and
the sale of sugar by factories to registered
dealers and stocking of sugar by traders has
also been restricted. Long-term measures to
increase the productivity and yield of comm-
ercial crops are also being pursued vigorously
and steps are being taken to step up the
production of oilseceds, raw cotton and pulses.
Research activities for developing new straing
and hybird seeds are being intensified. It is
hoped that these measures will have a percep-
tible impact on the price level in the coming
months,

= R wRAEt ;- goefa Agam,
qg AT GIFIT 7 g, 391 feqe
e fFat saE a7 aT fi & Q@Y &g
ST T I3 FT Y MU AT qZ F
faad wmar gasg fear, o) el &
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[+ @ srearei)

A g ar A8y, AT A F1E qEY
Fg FI¥ET &, AT ag 2 YeT | I uTAAl
ggwr fF g £l 9T FYT 9T 3T IFIT
) fawaqy fiage wase g Sl § 1 =l
wdT wgiay ¥ Y aFqed fzar § 99 gew
FI{ 93 &, T9% FIC F CF AT T
#1 § T 39 g ¥ gI¥ FT g FAAI
Aw ¥ A1 gu wafagl 1 JevE, AR
qa weg & Ao F T A Jedi H
gfg g€ sa#1 9ead | ]

§ guwar g, ag w4 faage g
%31 I1fge 1 99T ¥, fag g9y a9
wega forar wiar ar 941 @aw gud smafw
IS A {F 7@ IF1T F§ T AT SWQ
wQ, oA snA g 9T 1% gsar g av
AT FIW @ERANAN g7 @A &R
Teq a3, F1Wa qgil | wfwd sy w4w
geFT W AR &, Fogea @ gfg
agl gri, AN @ N & mfSaw @iy
MT g% F< gw fafgarg wii, qaar
g3 A 3 ) F 9Iq 9gT ¥W q@
6T JAT GIGER T SHAT AT 5 Far
ag gy Agr  fF ag wRam@q Sy 99 &
gny 3@ g3q &1 A e & fagr war
a1, I8 ARAHT F QU FWH H IFR
fager @1 & &1 f&dl A1 ST A
gex 3feg QA § HAAT §FR A 7
gar g ?

T AT W & wROnfgAi Y o
NFIT FI ¢fAaT FAET ST W1 g, &
qEEAT AT A1 W E, wad fawaar
F1FFHA BT | QA 39 G+ H &, q@F
qId @E aiT 9T ISAT Aigar 1w
fai ol & wrae wgdg fafaed
Fracefeeg #9281 &1 #ifenw gg 91 faw
wg1 7q1 &1 {5 W5y TG A+ 228 F
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TET 99T §, 227.3 gAT 3 A 9T 228
9ET ATQAT F g J=IA T A FFAL-
qI 51 fegig AT FgN & AT
Sieo il B

[Tue DepuTY CHAIRMAN in the Chaif]

Fa1 43 g3y 487 ¢ fw faw a9 & i
% 77 3fg 228 ¥ war g 7§, T ag
FIF HH 4G T L1 9 graed § GLER
¥ qar w18 froig faar g 7 gar feae
AA1IF 1A 7 fa=ry fhar g ?

zdr aen § wefl Agey 7 #gr § f5-

«Jt is a matter of some satisfaction that
the price increase in food articles over the
year has beecn moderate.”

argad 2 fs awag § @rg F Fga
¥ geal § aad savar Ifg gé €, agTafe
g% §, AfFA AT THH 5§ AHIT FT ARG
awwen frar aar @ fr gfg adl g€ &, Ars-
e afg g &, 7afy qwam &ty @FR
FTar Afgy fd S93® SigAT H oSow
foadr gfg g1t & a7 QFa w@T H
3a% wgi afus gfg gt § 1 s et
FT geavg QT 9139 F ar g, JEd
grzg ¥ Agf gar g1 @t & gawr o9
SAAT AIEAT § 4 WX qra siwe § faad
Tqse g f forgy mrara g, @ awqd &,
I ¥7 7 gfg g€ g, o foad gsdw, T,
AIFHT & & wgelr g af § 1 F gamar §,
38 g% F1 fafasee aga w9 787 w@n
AN FEFT 9T F I 441 93 &, AYE
FEgel & Q9 a9 43 §, TUF1 I AT
fwar mar & faeg qgen aea zaar fuesd-
feu & f ge wrsdw & afg adi g€ &
T 9T gIHIT Ay 96 AT § 9T UF
SIHIT J 9 TIT FT GLBIT SR FIA
fs g 7 &aw fawe gu & wea) 91 gfa



177 Calling attention to a matter

%7 ¥ afew qeae1lE #1 AFT B ona-
WFI! & ggga TE FQ | F) 98 AW

YN FT WG 2, TW AT FT ETLEHFW
weAl wgRa &

@6 a9 & HIT qraar wangar frogan
faq F17o) 1 e¥@ fopar Ay ¢ fv ¥
qeq 93 § IAH 39 A1 7 *1§ IeA@
a8 f arw WY 1w gER g, SR
fedy W gFiT 1 wrgEET AW Ag @
qraT § 1 UST GLHIX WE 9 FUT To &I
g fon g § | gaw Fa1 gea-afg
¥ grry AN 3 A o9 91T &1 f9% af
fwar w1 2 e faegeaw o fas™ feAt &
gsfezas Meama ag war § ar agdy ? g
ot & fwforear aiad &Y g F33 A
fawet gg 8, ag a1 ww@ FII0 AG Y
faad asdi ¥ afz g §

T N gFT § @ AR A §ER F
frarz agm f& 71 ag e adig &
TENAN § T GIAIT F AT AAEAD
o< § 98 U5 9gd 990 FTTPEN hAeR
& | 3% P ¥ fawear g W@ AR
IHIT 48 QFAT A7 AEdY | 38%F 919
€1 g & ag +it Fgm fF 6 1@ T
st wgafa & fag &1 @qQdr 1€ § T
g 1§ qrgey Ay 2 ? SfFa & zawn
AT Wit IFFT GHT AT g, fqvrzq wrar

g'lt 15 symptomatic of the Government’s
approach 1n those matters. £ 3 AIed2nyg

efeq Qear qgdr & ar ag YwAT FIgA
T waT EEd avy g A gmu fraarg
a1 ad g &gz W swAAr WA fE
GBI @ A AIEIAF @F FAFE
¥ gy AfeT w21d # gl § a-
FIT FT F18 Fg7 I3T Wy & &AM
F39 A T A1 WA xEF WA
aedl ¥ afg w1 @raw AG 7
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SHRI K. R. GANESH : Mr. Chairman,
Sir, there is no doubt that this increase in
prices1s a serious matter and 1t 18 causing
concern to this House and to the Government
as well. Sir, in my statement itseif I had indi-
cated that itisalso causing hardship to the
lower income group people and 1t 1s a matter
which unless checked by long-term as well as
short-term measures will bring very undesir-
able resultsin the various aspects of the life of
the country.

DR. BHAT MAHAVIR (Delhi): Is it not
2 failure of the Government ?

SHRILAL K. ADVANI: That was my
question, Sir, because these were the assuran-
ces in this House given by the Government,
namely, that they would keep vigilance, watch
over the prices, that the after-effect of the

Budget will not be priceinflation. I8 Y
waargd fad 77 § SA mreAEAl F% ag

YFIT QI TET FYTE & 97 Y 39 @1d
& qaor Ady & ?

SHRI K. R. GANESH ; Sir, the hon’ble
Member had indicated that the Government...

DR. BHAI MAHAVIR: Let lum say yes
or no. If he thinks 1t 1s not a failure of the
Government let him say so.

SHRI K. R. GANESH: It is not possible
to say yes or no to a direct question like that
because then 1will kave to go 1nto all the
policies of the Government and the policy of
the hon’ble Member’s party .

SHRI LAL K. ADVANI:
18 about assurances . ...

The question

SHRI BHUPESH GUPTA (West Bengal):
Somebody has failed. Let him say that the
God has failed Whois 1t > God or man ?
God evidently has not failed. Therefore, man
has failed. If that is so, who 1s that man ?

THE DEPUTY CHAIRMAN Heisrep-
lymg to your question Allow him to do so.

SHRI] K R GANESH Sir, tt
correct to say.. ..

1S no

(Interruption)
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THE DEPUTY CHAIRMAN Order,
please.

SHRI K. R GANESH If God fails at se
maay places what can we do ?

AN HON. MEMBER Government has
also failed

SHRI K R. GANESH, It 1s not correct
to say, as the hon’ble Member said, that the
Government 1S trying to put the entre blame
about the rise 1n prices on the Bengla Desh
refugees What has been indicated here 1s

SHRI1 LAL K ADVANI. This cause 1s
first even on the list. This 1s trymng to present
to the people an impression as if that s the
reason. You should have started with the
Budget and admutted that the Budget set in
motion inflationary trends.

THE DEPUTY CHAIRMAN. It s all

right.

SHRI K. R. GANESH. Sir, 1 am sub-
mitting that the Bengla Desh refugees are not
the only cause of rise n prices This House had
the honour to discuss the question of price
rise earlier also Even, Ithink, in the last
session 1t was discussed. Even before the
Bengla Desh refugee pressure became what it
15 today there has been a price rise.

There nas been a price rise. It has been
admitied by the Government and I am admit-
ung to-day also that there 1s a price rise
There 1s no escape from that Sir, the hon.
Member has 1ndicated about the Budget. It 1s
a fact that the Budget had a fiscal deticit and
there have been nflationary trends as a result
of this fiscal deficit, and that has also contri-
buted with the other factors to the price rise.
We are only trying to put here that the bud-
getary deficit, shortage of mdustrial raw mate-
rials, shortage of certain other goods, as well
as...

DR. BHAI MAHAVIR: Taxes 1n the
Budget.

SHRI A. G. KULKARNI (Maharashtra).
Taxes are a negligible part.

SHRI K. R. GANESH: ......as well as the
presure of Bengla Desh refugees, all these have
contributed to the price rise There 1s no diffe-
repce of opinion as {ar as this 15 concerned.

(RAJYA SABHA]
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SHRI LAL K. ADVANI. What aboup
overdrafts ?

I will answer one
time to

SHRI K. R. GANESH:
by one. You should give me some
answer.

The hon. Member has tried to make out
that as a result of certain levies introduced 1n
the Budget, there has been a price rise. That
I do not concede. I concede that various fac-
tors such as shoitage of industrial raw mate-
nials, shortfall in production, growing demand
as well as inflationary pressures, have contn-
buted to this price rise and we have to find
out long-term a> wellas short-term measures
for this,

SHR! BABUBHAI M. CHINAI (Maha-
rashtra) On a point of order

SHRI BHUPESH GUPTA On a pomnt of
order. Sir, the hon. Minister should not mis-
lead us on questions of fact. When the
Budget was presented and the levies were
imposed, many of us said that these levies
could give rise to an upward swing 1n prices.
mmediately the prices started rising. There
was no deficit financing 1n operation at that
time. You are talking about deficit financing
now. But on the morrow ot the Budget there
was rise 1n prices and this could not be attr-
buted to difictt financing which had not yet
taken place then. Now I am surprised that
the hon. Minister 1s trying to hide the truth.
Therefor, 1 say, “Mr. Ganesh, for goodness’
sake, tell the truth,”

SHRI K. R. GANESH: Iam telling the
trath, I have toid the truth. He wants me to
emphasise one aspect of the truth, I am
telling you the entire truth 1 cannot empha-
sise what you want to emphasise | want to
take all the factois into consideration,

DR. BHAI MAHAVIR Sir, he has not
understood what Mr. Bhupesh Gupta has said,
Please explain to the Minister what Mr.
Bhupesh Gupta said.

SHRI ARJUN ARORA (Uttar Pradesh):
Let Dr. Mahavir explain the pomt of view of
Mr. Bhupesh Gupta. That will be wonder-
ful.

SHRI BABUBHAI M. CHINAI: Sir, my
pownt of order 1s this. I want to pomt out
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that his statement that no rise in prices has
taken place due to the taxation measures is
wrong. Because of the indirect taxes levied
in the last Budget, there has been a rise of
nearly 2 to 3 per cent in the prices and this
has been stated by the Reserve Bank of Indla.
How does he say it is not so ? He cannot con-
tradict the Reserve Bank. Either the Reserve
Bank is wrong or he himself is wrong.

SHRI K. R, GANESH : I did not say
that. I was trying to contest the point raised
by the hon. Member, Mr. Advani, thattixa-
tion alone is responsible.. .

DR. BHAT MAHAVIR : He never sa‘d
that that was the only factor. Why should
the Minister misinterpret him ?

MR. DEPUTY CHAIRMAN : Let the
hon. Minister complete his reply.
DR. BHATI MAHAVIR : We cannot

allow the hon. Minister to bungle with state-
ments which have already been recorded.

MR. DEPUTY CHAIRMAN :
have his say.

Let him

SHRI LAL K. ADVANI :
attribute things to me.

He should not

SHRI K. R. GANESH : Sir, as I have
submitted, I did not say that taxation alone
is responsible for it. Tdid not say that. Iam
trying to point out that a series of factors are
responsible for it.

SHRI LAL K. ADVANI:
one.

Taxation is

SHRIK.R. GANESH: You are trying
to emphasise one factor. Mr. Bhupesh Gupta
is trying to emphasise another factor. lam
trying to emphasise the totality of factors
which have brought about this situation.

DR. BHAI MAHAVIR: We cannot be
bamboozled like this. Let him say whether he
includes the taxation levies brought in the
last Budget among the factors which have
caused the price rise. Let him say «Yes'’ or
“No.”

SHRI BHUPESH GUPTA: To sum up
the major factor is the promonopotistic and
pro-vested interests economic policy of the
Government.
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MR. DEPDTY CHAIRMAN : There are
numerous factors which are responsible for
price vise, That1s what he was saying.

SHRI PITAMBAR DAS (Uttar Pradesh) :
The hon. Members want to know whether the
factors that they have mentioned are also
included in the factors that the government is
taking into consideration,

SHRI K. R. GANESH :
it in the statement.

I have indicatsd

&t QAATAQE (IFTHIATW) 1 AET
AT aaear F1 q5T g0 & q@ faae §
R § AT A - A7 GIFar ST ATTH
afgarar & suarfedl & 7T gws 39
tezdE #Y f=dy Y F1dy g 9 1 9%
ufafeag «iaa , ag 2z fear mar ar
wivw aar & for s4ifs ol frar gar &
“farzr wiiwT, G717 @R FE &
yfga & g1 faar Tar ;YT gnq”’
(F@FIIT) 1

st gaewmafa . a7 zrsfan freds @
T gt 1 e sy

. TWATAAN ¢ AH, AT GA
fex,.. .

sff Iaaamaia ¢ a‘rawg, Y aEr g

s ToAREw @ A, gz g
faezs adi 81 (s339m)

R A 8 ag
zrefam faees 21 awdt 3

SHRI CHITTA BASU (West Bengal): The
blatant fact is that the very same statement is
read out in this House also.

SHRI BHUPESH GUPTA: And the
word -Chairman’ is written in such a way as
it is likely to be read as ‘Chavan Sir’.

MR. DEPUTY CHAIRMAN : May I
take it that hon. Members are not interested
in proceedings on such a vital matter as price



183 Calling attention to matter

[Mr. Deputy Chairman;

rise? It is strange that you are raising all sorts
of objections which are comparatively not so
important as the subject-matter Let the
Minister reply so that others will get an oppo-
rtunity to put questions.

&t AATUGY : I9F FZF & qIST
ag 2 fF ag wr &1 e A qas
2 1 #fma, ag }1€ A9F D a7 A § )

MR. DEPUTY CHAIRMAN : This is

not a statement laid on the Table. This is a
statement made by the hon. Minister,

% AATQR . gIIAT F JGd Wy
agt 9% fgeat YT wis A1 ¥ g &
Iy qIg § Wl W fgdt e gush
AT ¥ g aifgd | gafed wias sageyr
g ATy agy gy

MR. DEPUTY CHAIRMAN : Any hon.
Minister or Member can speak in this House
in any language—either Hindi or English.
He has chosen to speak in English. This is
only a statement made by him and it is not
necessary that there should be a translated
copy of that statement.

st USARIAW ¢ FET IAT J{Y FATH
FA TN quSE AR fd AT A
7gd §1 9D qIg q welz Oy HIS A
ferY QAT H T & ) T ud A€ syzoM
F4\ AHIAT AR §

st Ineaafa @ Redz ww gz §
93 § ar IEFT aAafAud cigdwa
grar &

Y THAACG : I8 AV |ATFY HT WY
giar § 1 |a1ey F1W igwas fzdr e
g YAy ¥ grar 2

(Interruptions)

SHRI BHUPESH GUPTA : There you
are right, [ think. 1 think this is not a state-
ment laid on the Table of the House. It is a
speech he is actually making. A speech can
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be in any language-—even in Bengali. He has
a right to make his speech in English. That
should not be on the same footing as a state-
ment laid on the Table of the House.

oft TAMTAN © GgT HIT AT LqTES
gam Hfqq | qar g zg carge &1
1T T TG 1 I HT IJATW AT
AR # Fav fawar awad § o fgrd W
qon feqar awd § FAifE gt sy Y
YA W E Fg FTor & T AT I
miggefragdl frdt § sqa @m &R
g fegedl § I IV QY IaFr arzAefq-
agaft A § g @, Sfea gawr
guT Al #, fg=dy o washt ¥, A1 &
Rar d zafeu Faag fagaswar g &
1T 39 @ IR F T FWT 1 A A
A4y agt Iqv 3 ag st A fgedy
AT & g

ot Iqmwafa ; ssst, arq sy |

SHRI N. G. GORAY (Maharashtra) :
Sir, before the lion. Minjster resumes may
I make a submission ? Since this subject is
so important and since many of us are really
interested in making a thorough survey of the
economic situation in the country, will you
convert it into a discussion ?

SHRI RAJNARAIN : Yes.

MR. DEPUTY CHAIRMAN : 1don’t
think it will be possible. We have already
taken much time.

SHRI N. G. GORAY : Sir, 1 would
li,e to submit one thing .. (Interruption).
Sir, I would like to submit that the economic
situation in the country is becoming so critical
that I think during every Session there should
be a practice to review the whole thing. If
the Government does it suo motu, it is all right.
Otherwise, it should be a practice to debate
the economic situation and make a survey.
Sir, it is a not the questions and answers that
we want. Itis so serious as you must have
understood from the various Members who
spoke on the subject and you will see that the
Minister is really at a disadvantage. Therefore,
Sir, he is trying somehow to justify the
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Government stand. So, Sir, let us all apply
our mind. If you are kind enough to admit
it as a full-dress discussion, it will be a good
thing.

MR. DEPUTY CHAIRMAN : But elt
us now continue with the Calling-Attention
motion and then we will consider this question.
Yes, Mr. Minister, have you finished your
reply ?

SHRI BHUPESH GUPTA: Sir, what
do you think of Goray’s suggestion? He
has made this submission and 1 also think
that there should be a discussion,

MR. DEPUTY CHAIRMAN: Mr,
Bhupesh Gupta, let us complete this Calling~
Attention matter and afterwards we will
consider this question about the discussion.

SHRI N. G. GORAY : Sir, ifyouare
ready to cunsider this, then we will not speak
today beeause we have so many things to
say.

MR. DEPUTY CHAIRMAN: It isall
right. But you can have clarifications today.

SHRI N. G. GORAY : We do not want
any clarifications,

SHRI K. R. GANESH : S, ...

SHRI BHUPESH GUPTA : Sir, Tthink
it would be better if you can do it.

oft geactag Wem (vsew) @ A
g9 HueR gE T QfFq | gq T AT
as qO fede agi M ag as axy
gt g

SHRI GODEY MURAHARI (Uttar
Pradesh) : Sir, all those people whose names
are there want that there should be a discus-
sion. So, why should this be done ?

SHRI K. R. GANBSH : Sir, may I make
a submission 7 This question was raised in
the other House also and the Finance Minister
agreed to have a fu I discussion on the subject,
because it is easy for the Government also, in
a thorough discussion, to give its mind on the
entire question. So, I am in your hands,
Sir.
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SHRI BHUPESH GUPTA : Sir, 1
suggest that as Shri Goray has pointed out,
let this be taken up on a motion. In the past
we have done it. The economic situation
can then be debated. We can do it like that.
What we are getting by way of his reply is
not clarification, but confusion,

(Interruptions)

SHRI N. G. GORAY : It is an apology.

SHRI BHUPESH GUPTA :
getting abundant confusfon.

We are

SHRI BABULAL M, CHINAI : Sir, if
you agree and when it has been agreed to in
the other House also, why don't you give
orders that there should be a full discussion
on this so that we can discuss it thoroughly ?

(Interruptions)

MR. DEPUTY CHAIRMAN : Allright.
I have no objection if the Opposition wants
and if the Government also agrees. I have
no objection, There will be a discussion. So,
we will now pass on to the next item on the
agenda.

SHRI BHUPESH GUPTA : Very good.

MR. DEPUTY CHAIRMAN: Yes,
papers to be laid on the Table. Mr, Raj
Bahadur.

SHRI A. G. KULKARNI:
point of order... (Interruptions). Sir, 1 am
on a point of order. You have rightly stated
that the discussion should be there. Sir, all
along [ have been requesting that a discussion
should be there. But the usual practice in the
House is that firstly you proceed with the
Calling Attention Motion. Otherwise, what
happens ? Suppose there is a discussion now.
What is the nature of the discussion ? Who is
going to initiate ? Who are all going to
participate in it ?

Sir, on a

AN HON. MEMBERS: Youcan do it.

SHRI A. G. KULKARNI: How can
you do it? I can understand Shri Chinai's
point. Yesterday also, Sir, the Chairman said:
«Let the Calling-Attention Motion go on.
You give a notice and then we can discuss.”
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SHRI A. D. MANI (Madhya Pradesh) :
Sir, I want to make a point.

(Interruptions).

These who have given notice of this
Calling Attention motion want specifie infor-
mation on specific matters. They are not
going to raise a general discussion on
prices...

(Interruptions)

SHRI CHITTA BASU :
submission to make...

I have gotone

(Interruptions)

MR, DEPUTY CHAIRMAN :
minute, please.

No, one

st AAATNG ;  ATT AT T A0 9,
e @13 7 @itfad

SHRI CHITTA BASU ; | have got one
submission to make. Mr. Advani put certian
specific questions to the Government, These
specific questions which have been raised by
Mr. Advani require to be answered by the
Government. And 1 also have got certain
specific questions to ask on particular things,
on particular aspects of the matter. 'That
does not mean that T am not in favour of
having the matter discussed in all its aspects.
It should be discussed. It can be discussed.
But the purpose of the Calling Attention today
is to express specific concern to the
Government. Therefore, Sir, I suggest that
clarifications should be sought. He should
give clarifications and subsquently we can
discuss the motion,

MR. DEPUTY CHAIRMAN : What I
suggest is this. If the House agrees to this
proposal, these persons would be given a
chance to speak when the discussion takes
place in this house.

SHRI BHUPESH GUPTA : The point
is this, The economic situation is a subject
much bigger than the subject of prices; affac-
ting certain groups of people. Therefore, Sir,
this is a specific subject, Now, we felt, and
rightly you pointed out, that this so. You
have been very right in providing for dis-
cussion on the economic situation generally...
(Interruptions). Let us proceed with this...

[RAJYA SABHA]}
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tInrcrruptions

MR. DEPUTY CHAIRMAN: I think
you can ask questions during the discussion...
(Interruptions),

SHRI LAL K. ADVANI : [n deference to
the wishes of the Members, I think answer
should be forthcoming in the Debate. These
are not is lated questions.

SHRI SUNDER SINGH BHANDARI :
That is a policy question...

({nrerruptions)

SOME HON. MEFMBERS:
further with the debate.

Let us go

SHRI K. CHANDRASHEKHARAN ., Let
the clarifications proceed.

MR. DEPUTY CHAIRMAN All of
you suggested that there should be a
discussion... .

SHRI CHITTA BASU ; Notall.

MR. DEPUTY CHAIRMAN: At that
time nobody got up to say anything,

SHRI CHITTA BASU : I wanted to say
it.

MR. DEPUTY CHAIRMAN: Much
afterwards, and not at the proper time when
the hon. Minister said that he would have no
objection, when he said that there was a
demand in Lok Sabha for discussion and
that they are having a discussion in the Lok
Sabha. At that time nobody got up. It was
only after I announced that you say that you
want to ask clarifications, I announced.-.

SHRI A. G, KULKARNI: The con-
vention of the House is that the Calling
Attention goes through., It must got hrough.

SHRI CHITTA BASU : And the Calling~
Attention was for a specific purpose.

SHR1 BHUPESH GUPTA: We would
not ask questions Let those whose names
appear in the list ask for some clarifications,
and know in full well that you have been kind
enough to promise a discussion. I suppose
the scope of their questions secking the clarifi-
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cations would also be restricted Let us go
ahead with 1t, Otherwise, this may be cited.
as a precedent tor staling Calling Attention

questions o future and we should not go
for 1t
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SHRI BHUPESH GUPTA I stand by
the discusston. If 1t 1s an alternative between
a discussion and this stand by the discussion.
(Iaterruptions)  Mr. Rajnarain, you do not
understand anything Nothing sensible you
understand. It 1s a choice between the two.
1 think both can go and today let us devote
few minutes to this

st Tr@mTEm . 2fgn, @ wedr
sgaear &1 famfeg ag :

MR. DEPUTY CHAIRMAN
there could be the discussior.

I think

SHRI OM MEHTA. Let the clarfica-
tions smashed direct,
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SHRI BHUPFSH GUPTA : If you now
vield, 1t would look that you have yielded to
heavy pressure from Mr, Rajnarain.

MR. DEPUTY CHAIRMAN . 1 am not
gong to yield to any pressure,

SHRI BHUPESH GUPTA . I am all
in favour of a discussion but, iIf Mr Kulkarm
inasts on his right to the Calling Attention
question, then I have no objection to 1t.

SHRIA G KULKARNI. If Mr. Ra-
parain and others want a discussion, let them
have 1t, but the cxisting convention is that the
Calling Attention question 1s always gone
throughb  And if you want to allow a discuys-
sion, I have no objection, but the clarifications
to be sought on this Callng Attention ques-
tion should be allowed fitst Then you can
give any time you like for the discussion ; 1
don’t mind, but if the eXisting convention of
the House 1s sought to be broken, I want to
draw your attention to it,

SHRI GODEY MURAHARI: Several
times we have had postponement of a Caling
Attention question and we have had 1t con-

verted nto a discussion So 1t 1s wrong to
say sO.

SHRI A G. KULKARNI : If the existing
convention 18 broken, every time we shall

raise a discussion on this breach. Let it be
on record.

DR. BHAI MAHAVIR : When conven-
tions are being referred to, this 1s not the first
time that Calling Attention question 1s being
converted 1mato a discussion ; this has been
done previously. Then 1 would like to submit
that thic also 1s the convention that once the
Chair has dectded a matter and called for the
next item, 1t ls never recalied, and we never go
back to the old thing. Secondly, Sir, when
once you have decided to permt a discussion,
then your asking the Mioister whether be
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(Dr. Bhal Mahavir]

would be a recable to the discussion, and then
his saying that it has to be considered and that
the clarifications may proceed, all this creates
and apprehension in the minds of Members
that probably Government may not like the
discussion to take place after the Calling
Attention has been gone through. So, 1 would
like to submit that you may kindly stick to
your decision already given, particularly when
you gave the decision in deference to
the views expressed by Mr. Bhupesh Gupta,
And I do not know why he has suddenly
reversed his arguments.

SHRI BHUPESH GUPTA : I must make
the position clear. I entirely agree that it is
a matter for discussion. In place, Mr. Goray
made an excellent suggestion, but the trouble
is other Members here, they would not yield,
and they say they would like to put questions
and ask for clarifications. Here again, if they
agree I have no objection. Here, Sir, ...
(Interruption ty Shri Rajnarain) ... Please
understand for my sake, for convenience's
sake one should not try to trifle some of the
conventions. In practice you have not yet
converted it into a motion of discussion. We
have asked it; give it up; let the motion
come. Ifit is converted into a motion. . .

st TIAATCRN : 9ZH A} gar @ AR
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SHRI BHUPESH GUPTA : Iam speak-
ing to the Chair. Why can’t you hold your
tongue ?

Sir, I am talking to you. If you start
discussion now, it is perfectly all right. But
if you do not start to discuss and convert
this motion into a motion for discussion, and
then if other hon. Members insist on their
right, having got a particular item on the
List of Business. I do notsee how you can
preclude them from claiming exercise of
their right. It does not suit me at the
moment but I will be failing in my duty if I
do not point it out to you. What has been
the practice ? In the past conversion took
place but others resigned from it. Here, in
the past, Members did not insist on their
right.

MR. DEPUTY CHAIRMAN : May |
. BagRest @ uia media 7 As pointed out by
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Mr. Bhupesh Gupta, there are certain
Members whose names are on the Calling
Attention and they are insisting that their
rights will be affected because they will not
be allowed to seek clarifications. So, we need
not continue this Calling Attention. We
will only allow these two or three Members
whose names are here—Mr. Chitta Basu is
there, and also Mr. Kulkarni.

SHRI BABUBHAI M. CHINAI : If you
atre going to continue the Calling Attention,
there are some Members who are not on the
list. And we have also given our names to
you, How can you prevent us? That will
pe one-sided.

SHRI BHUPESH GUPTA: 1t is a
different thing. They have given a notice.
They stand on a different footing than you
and me..(Interruption)...Sir, 1 will point out
the difference to you....... (Interrnption by Shri
Rajnarain)..... If Mr. Rajnarain will kindly
hear me, Sir, it is entirely your descretion.,

(Interruptions)
MR. DEPUTY CHAIRMAN : Order
please.
SHRI BHUPESH GUPTA I do not

understand all this rigmarole. Itis for youto
decide. Itis entirely your discretion to call
anyone of us, but, normally, those who give
the Calling Attention notice expect priority.
And since you are going partywise—you are
not asking everyone from the Jana Sangh but
only Mr. Chitta Basu. Mr. Kulkarni and Mr.
Goray. Let them ask questions, if they want.
We should accommodate by not insisting on
our right. It is a simple compromise for-
mula that I am giving you,

SHRI BABUBHAI M. CHINAL: Sir, if
you are going to continue this Calling Atten-
tion, since it is suggested that only those
who are on the list should be called and not
those who are not on the list but those who
have already intimated to you that they will
ask clarifications will be barred. 1 do pot
think it is your intention thatany Member
who wants to take part in the discussion or
ask any clarification should be barred. Even
though the names are given for a Cailing
Attention, you call partywise. A party may
be having five members and another party may
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be having only one or two. In spite of that
you do not cal] all at a time. Therefore, you
have to think in terms of calling partywise, if
you are going to call. But you cannot debar
us from asking any clarifications. If you want
to go by your decision and continue it, I have
no objection; we will have a discussion after-
wards. But, we must have some clarifications
as we have already intimated our names to
you,

MR.DEPUTY CHAIRMAN: How can
you participate both in the Calling Attention
and the discussion ?

SHRI BABUBHAI M. CHINAI: Weare
not yielding; we say it is all right,
MR. DEPUTY CHAIRMAN: It is a via

media only.

SHRI OM MEHTA: 1 will request the
Deputy Chairman to proceed with the Call
Attention. This Call Attention should be pro-
ceeded with.

SHRI MONORANJAN ROY (West
Bengal) : On a point of order, Sir. I want to
know whether you are giving us an assurance
that there will be fulifiedged discussion on the
situation, vis-a-vis the price rise or not and
whether...

MR. DEPUTY CHAIRMAN: I think the
hon. Finance Minister has already stated about
that,

THE LEADER OF THE OPPOSITION
(SHRI M. S. GURUPADASWAMY) : May
1 make a submission ?

MR. DEPUTY CHAIRMAN: Al right.
Let us listen to the Leader of the Opposition.

SHRI M. S. GURUPADASWAMY: 1
think there should not be any quarrel on this
fssue. Ido not find any difference between
the approaches of both sides because both of
them are interested to discuss this very impor-
tant question. The only point is whether they
should have two discussions at two different
times or one discussion at one time and I think
the Government is also equally anxious to take
this House into confidence because it is an
issue which is concerning all of us. Therefore,
Sir, I suggest to the Chair that in case these
friends are very anxious to put some questions,
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they may be included in the list of speakers.
You can allow a general discussion. May be,
the Government itself may come up with a
motion and such of those friends who are there
in the list must be given a chance to speak in
the debate. Therefore, If you want to avoid
duplication and save the time, I think one
debate will do and these friends should be
accommodated and the point made by my
hon. friend there that it should refer to certain
particular commodities will also be covered in
the debate because we are dealing with the
price-rise .. ..

SHRIN. G. GORAY: This question of
particular commodities for which the prices
have risen should be mentioned; otherwise
there is no use at all.

SHRIM. S. GURUPADASWAMY: That
is true. Therefore, your ruling is correct and
I think we should accept your decision.

SHRI BHUPESH GUPTA: Whatis the
ruling ? 1 do not accept this position. Having
gone into the Calling Attention, having admit-
ted the names of some of the people to ask a
question, and thenin the middle, of it when
they insist on their rights, I think it is a viola-
tion of the rules. Youcan give the ruling. 1
am not for violation of the ruling.

SHRI BABUBHAI M. CHINAI: Sir, Mr.
Bhupesh Gupta has said pearly four times on
the same subject. On the same subject, he
gets up at any time and he speaks. He has
got the monopoly in this House, We observe
rules and regulations, we respect the Chair,
we have not been given proper opportunities
many times, yet we do not make a grouse, But
you should exercise some restraint om Mr.
Bhupesh Gupta. On this very subject he has
spoken 4 times and he has yet to speak for
four times.

SHRI BHUPESH GUPTA:
speak for ten times more.

SHRI BABUBHAI M CHINAI:
am on a point of order.

SHRI BHUPESH GUPTA: Yes, you can
do whatever you like.

SHRI BABUBHAI M. CHINAI: Mr.
Bhupesh Gupta, I have not got your permis-

sion, Itis the Chair to whom I am addres-
sing...

I have got to

Sir, 1

Interruptions)
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MR. DEPUTY CHAIRMAN: Mr. Bhupesh
Gupta. order please.

SHR1 BABUBHAI M. CHINAI : My
point of order1s this that let Mr, Bhupesh
Gupta be requested that he should not disturb
the House by getting up everyaume when some-
body has spoken.

SHRI CHITTA BASU: If you give a rul-
ing, 1t 1s pointing aganst us. But we bave
given our point of view that 1n the course of
the discussions, particularly Mr. Advani raised
a very important quesuion with regard to revi-
sion of the D.A., for the Central Government
employees and other important issues which
are very relevant to this issue and the Minister
was 1n the midst of replymmg to 1t and
now...

MR, DEPUTY CHAIRMAN : Mr.
Chitta Basu, please sit down. I have under-
stood you Please sit down. When we decided
that we should postpone consideraton of this
Calling Attention and we should have a short
duration discussion...

SHRI SUNDAR SINGH BHANDARI :
We wanted discussion.

MR. DEPUTY CHAIRMAN : Allright ;
I was under the 1mpression that the whole
House wanted that way and that there was
unanimity about it because the Government
also accepted the proposal and there was
acceptance from the Opposition benches also.
Afterwards perhaps there was...

SHRI A. G. KULKARNI ;
change our mind at all,

We did not

MR. DEPUTY CHAIRMAN : Whatever
it is, many Members said that they have
got the right because they had given notice of
the Calling Attention and that they would
like to exercise therr night of asking for clari-
fications. 1f the Members who have given
notice 1nsist that they should be allowed to
exercise their right I think it 1s not proper
that they should be debarred from exercising
their right. As I said I was under the impres-
sion that 1t was the unamimous view of the
House that we should not proceed with the
Calling Atiention but we should only have a
discussion on this important matter. If the

[RAJYA SABHA]
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Members who have given notice of the Calling
Attenton 1nsist that they should be allowed
to ask for clarifications [ think at least those
persons who have given notice should be
allowed.

SHRI BABUBIIAI M. CHINAI : Why
not othets also? Others aiso should be
allowed.

MR. DEPUTY CHAIRMAN : That we
will se¢ alterwards. Now, Mr. Chitta Basu,

SHRI LAL K..ADVANI; Sir. the Minister
has not replied.

DR. BHAI MAYAVIR : How can you
call another Member when the reply has not
been given ? He has o reply to Mr. Advani.
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MR. DEPUTY CHAIRMAN : Now the
Minister can reply.

SHRIK. R. GANESH ; Sir, I was reply-
1ng but I was not permitted to proceed. That
1s why I sat down.
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Sir, there were two other points. Shn
Advan: raised the question of overdraft. The
House 1s start that the Finance Minijster had
convened a meeting of the Chief Munisters
and the Governors and there a discussion was
held about fiscal regulations and fiscal disci-
pline and 1t 1s known that the Chef Ministers
agreed to bring about more fiscal discipline
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and also to have extra resource mobilisation.
Sir, this is a matter in which the States have
got to be persuaded and a consensus has got
to be reached. Their difficulties and their
problems have got to be understood and as a
result of this discussion certain decisions have
been taken to bring about more fiscal disci-
pline and raise more resources. As far as
administrative expenditure is concerned it is
also known that the Government of India
has taken a series of steps to reduce non-Plan
expenditure. Thcre is a five per cent cut in
non-Plan expenditure and steps have also been

initiated to curtail other non-essential and
non-productive expenditure.

Sir, he has made some reference to the
word ‘satisfaction’, I would like to mention
that in the statement the word ‘satisfaction’ is
with reference to the stock of 7.5 million
tonnes of foodgrains that we have in our pos-
session. As I have indicated in the beginning
this is a problem which is causing concern to
the Government and the Government shares
the concern of the House. The solution to the
problem lies in long-term and short-term
measures and certainly measures have been
initiated by the Government.
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SHRI LAL K. ADVANI : Sir, ie is
making a wrong statement, He just now said
that the use of the word ‘satisfaction’ was
only in respect of the buffer stocks but here is
what is said :

“It is a matter of some satisfaction that
the price increase in food articles over the
year has been moderate.”’
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(Interruptions)
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SHRI BABUBHAI M, CHINATI : Within
twenty-four hours the tables hav: been
turned.

SHRI LAL K. ADVANI : Dearness
allowance.

SHRI K. R. GANESH : Certain immedi-
ate measures have been initiated with a view
to stepping up the production of oilseeds, raw
cotton and pulses and certain research
actlvities have been intensified. There has
been a higher allocation for the import of
some of these items. A number of
commoditles are subject to price and distri-
bution control. Certain other commodities
have also been included in that.  About
cotton textiles, T have already indicated in
the statement that the mills have been asked
to stamp the consumer price on every metre
length. Steps have been taken to stop specu-
fative trading. Future trading in Gur has
been banned with a view to ensuring adequate
supplies of cane to sugar mills. Forward
trading in edible oils and oilseeds has been
suspended and the Forward Contracts
(Regulation) Act has been amended to remove
certain lacunae, whos, existence made it
possible to carry on forward trading. though
it had been banned or suspended. To keep
the inflationary pressures under control, a
fairly restrictive credit policy has been ini-
tiated and other fiscal measures have been
inftiated. Steps have been taken to raise
additional resources so that the infiationary
pressures could be lessened.

SHRI LAL K. ADVANI Dearness
allowance. 1 have asked about D.A. The
index number has risen over 228. The promise
was that if it rose above 228, there would be a
revision. What is the position now ?

SHRI K. R. GANESH ; 1In reply toa
question only yesterday we have indicated
that the all-India consumer price index has
reached 228 and according to the decision of
the Pay Commission the matter is now under
the consideration of the Pay Commission.

SHRI CHITTA BASU : Let me ask that
question first, He has said that already the
all-India working class consumer price index
has reached 228.6 as late as September last
and naturally according to the recommends
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[ Shri Chitta Basu |
ations of the Third Pay Commission, the DA

for the Central Government employees has to !

be revised forthwith automatically. Why does
the Government or the Minister take shelter
and say that the matter is under considera-
tion ?7 1t is not an option for their considera-
tion. The Government is not left with any
option. The Government is bound, in terms
of the recommendations of the Third Pay
Commission, to give effect to the revised D A
automatically with effect from September, as
has been admitted by the Government. Will
the Government now assure us that this
particular decision will be given effect to with
retrospective effect from September last ?
My other question is this. It has been sought
by the hon. Minister to give an impression
that the price increase is of recent origin, but
the facts which are in my possession suggest ...

SHRI K. R. GANESH:
that.

SHR1 CHITTA BASU : Al right you
have not said it, but it is a perennial increase.
He is now satisfied that it is of a perennial
nature. o

I did not say

I p. M.

My figures suggest that there has been con-
sistently a steep rise in prices of essential
commodities during the last decade. If you
like to learn, I can give very elaborate figures.
but I am not going to do it. But please note
that there is a basic fault in the economic
policy of the Government; the price rise is
there because the Government is following a
promonopolistic and pro-capitalistic policy,
and that has led to this steep increase in prices.
That calls for an immediate reversal of the
economic and fiscal policy of the Government,
Having regard to this necessity or urgency of
reversing the entire economic and fiscal
policy of the Government, would the Govern-
ment consider the feasibilitv of directing the
Reserve Bank to have a thorough examina-
tion of the utilisation of the enlarged bank
credit ? May I know whether the Govern-
ment of India would also consider it feasible
to direct the Reserve Bank to recast the credit
control policies so as to reduce to the mini-
mum the utilisation of the credit for non-pro-
ductive and anti-social purposes, whether the
Government would also consider the proposal
to set up a price control machinery,} some-

[RAJYA SA BHA]
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thing like a price control board, in order to
look into the matter in all its aspects and
make from time to time necessary recommenda-
tions to meet the situation ? Would the hon.
Minister assure the House that the Govern-
ment would take immediate steps for the
distribution of all the essential commodities
beginning from foodgrains to other commodi-
ties of life, through Public distribution chan-
nels, and direct the State Governments to take
effective steps to curb the anti-social forces,
particularly the black-marketeers and hoarders,
so that there can be created a condition by
which an effective control over the prices can
be had ? And in this connection, may I know
from him what the Government contemplates
in the matter of developing consumer tesis-
tance as was sought by the hon. Finance
Minister some time ago ? Does he mean to
say that the people should gherao and that
the Government also would take part in this
consumer resistance movement, and, if not
why not ?

SHRI K. R. GANESH : Sir, this is a dis-
cussion on price increase and the h n. Member
will appreciate, and he wants me to commit
mysclf on the question of dearness allowar.ce
to the Central Government employees. I have
already 1ndicated in my reply that the all-
India consumer price index has reached 28,
and as per the interim report of the Pay Com-
mission, the matter is now under the conside-
ration ...

SHRI CHITTA BASU: Why ? You are
left with no option.

SHRIK.R. GANESH : I do not agree
that there is no option. The stand of the
Govirnment is, it 1s easier for you......

SHRI CHITTA BASU : Have you under-
stood my point ?

SHRI K. R. GANESH : The Government
does not agree with Shri Chitta Basu that
automatic rise should be there. According to
the interim report of the Pay Commission,
the pay Commission will consider this rise
and take aopropriate decision and make its
recommendation to the Government, That is
what 1 am saying.

SHRI CHITTA BASU :
with you. .

I do not agree
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SHRI K, R, GANESH: Thatis all right.
The hon. Member has indicated about the
Government's economic policies being respon-
sible for the various economic maladies. That
is his viewpoint which also obviously he will
not expect me to agree with. So far as bank
credit is concerned, 1 agree with him that
there has to be selective squeeze and the
Government is already indicating in the vari-
ous meetings of the Finance Minister with the
custodians this point that for non-productive
and speculative purposes there has to be credit
squeeze,

As recently as two days back the Finance
Minister met the Reserve Bank of India people
and a decision has been taken that in this
season itself the collective credit plan will be
applied more vigorously. I quite agree that
one of the means of putting check on prices

“is to see that the speculators and hoarders do
not run riot with the lives of the people and
that credit is not easily available to them.
This is the policy which the Government has
already initiated.

He has indicated about the price control
machinery and immediate steps contemplated
to be taken in regard to foodgrains and the
enlarging of the public distribution system.
Sir, these are some of the matters that are
part of the general thinking of the Govern-
ment. So they are out to see that some effec-
tive steps are taken.

As far as consumer resistance is concerned,
yesterday in the other House the Finance Mini-
ster indicated that what he has in mind is the
creation of a climate because it is not only on
these commodities on which levies are intro-
duced but even on other commodities also
there is price increase. There is an element
of hoarding and profiteering and black-marke-
ting in this country. Apart from whatever
regulatory measures which the Government is
contemplating, which the Government has to
contemplate, certain conditions have got to be
created in the country in which a psycholo-
gical climate against hoarding and profiteering
is created. It is in this context that the
Finance Minister had referred to consumer
price index.

SHRI A. G. KULKARNI: May I know,
Sir, from the Government that—do T not want
to repeat the points already mentioned by the
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other hon’ble Members—The basic pointin
all this price increase is the emphasis put on
the economy and the growth of production in
this country. Though the Government desires
to go into the consumption {tems, to go into
the luxury itmes with reference to investment
in the three Plans .. (Interruption by Shri Raj-
narain). Should T wait for Mr. Rajnarain to
go 7 Please go then because this subject is not
for vou. -

The point is that the investment in the three
Plans, particularly the last one, is going into
luxury items and in the production of air-
conditioners, scooters, some face powders and
powders or some such itmes; the Government
is very serious in these matters because they
are putting wrong emphasis on investment in
this country, 1snould like to have an assu-
rance from the Government that the policy of
investment will be re-assessed and investment
on consumption—orienteé items would be stop-
ped and would be put into items of daily
necessity. The banks should give priority to
these items.

In this connection the Government concep-
tion that the economy going into the capitalist
hands would lay the foundation of a socialist
state is a wrong emphasis and a wrong expec-
tation. A capifalist system is not going to
yield socialistic results. For that purpose the
Government have to be very careful parti-
cularly in investment through the Reserve
Bank.

You said something about the public dis-
tribution system this system or that system.
I may submit that therg is no co-ordination
in the entire policy of the Government. On
the one hand you say that there is the con-
trolled cloth scheme and on the other hand
you have initiated a premium of Rs. 900 per
bale on the imported cotton which is used for
producing coarse cloth, American cotton.
There also black money is generated, and black
money further generates black money and
your entire policy gets washed away because
it does not yield results.

The last point is all said and done, the
rise in the prices of oil, cloth and other daily
necessities is having a crushing effect on the
middle class and poor families and because of
the emergency, the people are putting up with
it. But let me warn the Government that

]
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there may be a revolution if the prices do not
come down and the Government does not
keep to the programmes explained in our
memorandum when we faced the elections in
1971. That is why I said that our invest-
meats should be in the matter cf the daily
necessities of life, People should get relief
from the price rise by control of daily neces-
sities like cloth, oil and other articles. The
beople are not happy with the present situa-
tion in spite of the green revolution. So, I
again humbly suggest to the Government that
they must give more attention to the serious
situation created by the price rise and see that
the prices come down, by any means what-
soever.

SHRIK. R. GANESH: The hon. Mem-
ber Mr, Kulkarni, Will appreciate that it will
not be possible for me now to go into the
wrong emphasis in the economy as he has
indicated. When the fulfledged discussion
takes place on the subject, he will have an
opportunity to put across his views. It is no
possible for me to deal with them now in the
form of an answer to a query. Iagree with
him that the price situatjon has got to be wat-
ched and unless we are in a position to make
an impact on the price situation, much in this
country, political stability and various other
things, will be jeopardised.

T also agree with him that a capitalist hen
will not lay a socialistegg. It is a truism
about which there can be no two opinions.
Sir, the only point I wish to make as far as the
general facts about the prices are concerned is
that the general index of wholesale prices had
remained fairly steady from June 1970 to May
1971. From June 1971 it began to increase
and the upward trend continued up to Septe-
mber 1971. Thereafter, a downward trend has
started and the index has fallen by 1.3 per cent
in the last eight weeks. Sir, This is a pheno-
menon which has not been observed during
the last few years. We can only hope that
this phenomenon will continue and there will
be some stabilisation of prices. Otherwise, I
agree witn the hon. Member that the Govern-
ment will have to come forward with regula-
tory and other short-term and long-term mea-
sures.

SHRI A. G. KULKARNI: Sir, I asked
about co-ordinatior. I mentioned about the

[RAJYA SABHA]
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controlled cloth scheme. And in the recant
announcement by M. Khadilkar about bonus,
the public sector units are not getting any
bonus. So, there is no co-ordination. 1 also
mentioned about the premium on cotton.
What is the co-ordination there?

Let us

MR. DEPUTY CHAIRMAN :
proceed to the next item,

SHRTI GODEY MURAHARI: We will
have a discussion on this.

MR. DEPUTY CHAIRMAN : Papers to

be laid on the Table
PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTS (1969-70) oF MAIOR PORTS
AND AUDIT REPORTS THEREON

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT/@AZ1T &17

tawta qar Atag= s afvaga darma ¥

UFARA! (SHRI OM MEHTA) : Sir, I lay
on the Table: -

(a) A copy each of the following papers
(in English and Hindi) under sub-section (2)
of section 103 of the Major Port Trusts Act,
1963 —

(i) Annual Accounts of the Kandla Port
Trust for the year 1969-70 and the Audit
Report thereon.

(ii) Apnual Accounts of the Paradip
Port Trust for the year 1969-70 and the
Audit Report thereon.

(iii) Annual Accounts of the Cochin
Port Trust for the year 1969-70 and the
Audit Report thereon.

(v) Annual Accounts of the Mor-
mugao Port Trust for the year 1969-70 and
the Audit Report thereon.

(v) Annual Accounts of the Visakha-
patnam Port Tiust for the year 1969-70
and the Audit Report thereon.

[Placed in library. See Wo. 1T—932(71
for (i) to (V)1



